| TEM NO. 36 REG STRAR COURT. 1 SECTI ON 11
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REQ STRAR MR. PAWAN DEV KOTWAL
Crimnal Appeal No(s). 41/2016

RANVI R SI NGH Appel I ant ('s)
VERSUS

STATE OF UTTAR PRADESH Respondent ( s)

(with office report)

W TH

Crl. A No. 578/2016

(Wth (Wth (Wth appln.(s) for exenption fromfiling OT. and
appl n. (s) for suspension of sentence and appln.(s) for exenption
fromfiling c/c of the inpugned judgnment and O fice Report)

Date : 20/02/2017 This appeal was called on for hearing today.
For Appellant(s)
M Si ddharth, Adv.

M. Raj eev Sharma, Adv.

For Respondent (s)
M Mukul Singh, Adv.
Ms. Pragati Neekhra, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER
Parties to file additional docunent s within four weeks
time.
Li st again on 24. 3. 2017.
( PAWAN DEV KOTWAL)
Regi strar



